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BEFORE'IHF NAIIONAL COMPANY LAW TRII]UNAI
MUMBAI BENCH

( P No.l-18l(41)N(LI i!ll] l\{.\ll l0lr

ORDER
The Petitioner Company being a subsidiary of Foreign Holding
Company which is maintaining its account from July to June basis

required to consolidate the accounts of the Petitioner Company;
hence it is hereby ordered by exercising the powers enshrined u/s

2(41) of the Companies Act that the accounting period shall be

aligned by adopting Calendar Year (From I't July to 30'h June) as

the accounting period.

9. The Company Petition is allowed. Copy of the Order to the Petitioner for requisite

compliance. No Order as to cost.

BHASKARA ANTULA MOHAN
MEMBER (JUDICIAL)

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated : 04.10.2017
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